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By Cir culation

heview Applicdtion ~31- Q( ~998

In

Original Application ~ool008 of l221

Allahabad this the22~day of ~~1998

Hon'ble Mr. ~.K. Agrawal. Member ( J

SoP. Pathak ........... Applicant

Versus

union of India and

at hers hespondents• • • 0 • • • • • • • •

.,Jri A.K. Bener j i; Advocate

~the applicant

a~on' bl e Mr. ~oK. IQrawal. Memb~rLr1
This review application has been filed

to review the judgment and order dated 14.Y.98 passed

by this Tribunal in the OoA.No.l008!97o

I perused the averments made in this

review appli cation and also per used the jJudgment of

!his Tribunal dated 14.Y.~8o

3. , ,Jection 22(3) of the Administrative Tribunals

Act, 1985 confers on an Administrative T .
r ~bunal diScharging
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its functions under the Act, the Same powers as are

vested in a civil court under the Code of Civil a-o-

cedur e while trying a suit in respect, inter-alia',

of reviewing its decisions. ~ection 22(3)(f) is

as follows!-

rt~ection 22(3){f) :

A Tribunal shall have, for the purpose of
aischarging its functions under this Act, the Same
powers as are vested in a civil court under the Code
of Civil Procedure, 1908(5 of 1<)08), while t.rying a
suit, in respect of the following matter, namelyp

(f) reviewing its decisions;

4. A Ci vi I Court I s power to review its own

decisions under t he Code of Civil PI ocedur e is contained

in Order 47 Hule 1, Order 47 Rule 1 provides as follows;

It Order 47 ri ul e 1 :

Application for review of j ud~ment:-

(1) MY par son considering nimself aggriev~d:-

(a) by a decree or or der from whi ch an appeal
is allowed, but from which no appeal has been
preferr ed,

(h ) by a decree or order from which no eppe a.l
is allowed, or

(c) by a decision on reference from a Court of
~mall Causes.

and who, from the discovery of new and important
matter or evidence which, after the eaer ci se of due
diligence, was not .e~•.•within his knowl edq e or could
not be produced by him dt the time when the decree
was passed or or cer made, or on account of some
mistake or error apparent on the face of the recorJ,
or for any other sufficient reason, desir es to
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obtain a review of the decree passed or order
made against him, may apply f~r a review of
judgment to the COUI't vvhich passed the decree
or made the order."

On the ba~is of the above preposition of

law, it is clear tpat power of the review available

tot he Adminis tr ati ve Tr ibunal is simil ar to power

given to civil court under Order 47 Rule 1 of Civil

P.rocedure Code, therefore, any psr son who consider

himself aggri.eved by a decree or order frem which an

appeal is allowed but from which no appeal has been

preferred, can apply for review under Order 37 hule 1

(1) {a) on the groun:i that there is an error apparent

on the face of the record or from the discovery of new

and arnpor t ant matter or evidence which a~ter the

e~ercise of Jue diligence, was nct within his know-

ledge or could not be produced by him at the time

when the ae cr ee or or uar was pass ed but it has now

come to his knowledge. The power of review may not

b, exercised on the grourc! that the decision is erro-

neous on merit. The power of review should not be

confused w1th the appellate powers which may enable

the appal Lat e court "to corr ect t he err or s ,

6. In the instant case, there-eappears to be

no err or sppar ent on the face of the record or t r.er e

is no other sufficient reason on the basis of the

order/j udgment delivered by this Ir ibunal, can be

reviewed as sutmitted by the applicant. Therefore,
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there is no reasonable basis to review this impu~ned

j udyment and this review application has no force

a tall 0

7Q On t he basis of t heabove, the r evi ew

application is dismissed.
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